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ACT No. X or 1921,
"[PXSSED‘ BY THE INDIAN L¥GISLATURE. ] . o '

: (Recewed the assent of the Governor ’_G’eneml’ on the 29tk
September, 1921.) ‘

An Act further to amend the Indian Marine
_ - Act, 1887. S
’W‘?HEREAS it is expedient further to amend the

Indian Marine Act, 1887 ; It is hereby enacted xivof 188
as follows :— o T

Shorttitle. . §. This Act may be called the Indian Marine

"~ (Amendment) Act, 1921, S )
Amendmont 2. In the proviso to sub-section (1) of seetion b2
OJ eeClion

(1), A x1v of the Indian Marine Act, 1887 (hereinafter roferred X1V of 183
of 1687, to as the said Act), for the words “ by, or with the
previous sanction of, the Governor General in
Council,” the words “by the Governor General in
Council or by the Director of Marine ” sliall be sub- *
stituted. e -
Amecdment 3. Tn sub-section (2) of section 66 of the said
i Xy, Act, the words  with the previous sanction of the
of 1887, (tovernor General in Council "’ shall be omitte ‘
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